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Before Shri V. Durga Rao, Judicial Member &
Shri Manoj Kumar Aggarwal, Accountant Member

3R Ui ¥./1.T.A. Nos.1586 & 1587/Chny/2019
fRyfor af/Assessment Years: 2013-14 & 2015-16

Shri Gopal Udaya Kumar, Vs. The Assistant Commissioner of
No. 53, Ellis Road, Mount Road, Income Tax,
Chennai 600 002. Non Corporate Circle 23(1),
[PAN:AAHPU2336E] Tambaram.
(3rdtanff/Appellant) uadf/Respondent)
e &t R/ Appellantby : None
yff Y 3R WRespondent by  :  Shri AR V Sreenivasan, Addl. CIT

Wﬁ?‘[@"@/ Date of hearing : 29.11.2022
YU &1 dRIG /Date of Pronouncement : 29.11.2022

MSA/ORDER

PER V. DURGA RAO, JUDICIAL MEMBER:

Both the appeals filed by the assessee are directed against
different orders of the Id. Commissioner of Income Tax (Appeals) 10,
Chennai dated 25.03.2019 and dated 28.03.2019 relevant to the

assessment years 2013-14 and 2015-16 respectively.

2. When the appeals were taken up for hearing, none appeared on
behalf of the assessee or filed any adjournment petition despite various
notices issued. However, the assessee has filed a letter dated 18.11.2022

enclosing Form 5 issued by the Designated Authority towards availing the
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Vivad-se-Vishwas Scheme 2020 thereby, the disputed tax has been

settled by the assessee and also prayed for withdrawal of appeals.

3. We have heard the Id. DR and perused the materials available on
record. In this case, the assessee has opted for the Vivad-se-Vishwas
Scheme 2020 and the Designated Authority has issued Form No. 5 dated
03.11.2021 for both the assessment years towards settlement of pending
disputed tax. In view of the above facts and circumstances, the appeals
filed by the assessee are liable to be dismissed as withdrawn. However, it
is open to the assessee to approach the Tribunal by filing an appropriate
application in the event of any prejudice caused in respect of the

settlement of tax dispute under the Vivad-se-Vishwas Scheme 2020.

4. In the result, the appeal filed by the assessee is dismissed as
withdrawn.

Order pronounced in the open Court on 29" November, 2022 at Chennai.

Sd/- Sd/-
(MANOJ KUMAR AGGARWAL) (V. DURGA RAQ)
ACCOUNTANT MEMBER JUDICIAL MEMBER

Chennai, Dated, 29.11.2022

Vm/-
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3G &1 ufaferfd \Haﬁﬁ/Copy to: 1. G{djl?lT?ﬁ/Appellant, 2 gl Respondent,
3. DR G (3MUIE)/CIT(A), 4. TTDR HGHI/CIT, 5. TAUFT UiAFTU/DR &
6. TS BISdl/GF.



